XLIX of 1980.
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[PasseEp BY THE. INDIAN LEGISLATURE.]‘

(Received the assent of the Governor General on the 3rd

March, 1931.)

An At further to amend the Auxiliary Force Act, 1920, for a
certain purpose,

[/ FEEREAS it is expodiont further to amend the Auxiliary
Foree Act, 1920, for the purpese hereinafter a,ppear-
ing; It is hereby enacted as follows:—

1. This Aet may be called the Auxiliary Force (Amend- short titte.
ment) Act, 1931. '

2. Tn clause (f) of sub-section (2) of section 380 of the Amendmentof
Auxiliary Foerce Act, 1920, for the words °“ persons liable to XiiXot 1620

perform military service under this Act’ the words ‘‘ en-

" volled persons ”’ shall be substituted.
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